
(c) if so, the details and the outcome thereof; and

(d) the action taken against the persons  found 
g u i l ty 9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH ID AM BARAM ) : (a) Yes, Sir.

(b) to (d). The information is being collected and to 
the extent available will be laid on the Table of the 
House .

[T ra n s la tio n ]

Export Growth

534. SHRI SHIVRAJ SINGH CHAUHAN ;

SHRI RAMESHW AR PAT I DA R :

Wil l the M in is te r  of C O M M E R C E  be p leased  to 
state :

(a) the impact of new Import and Export Policy on 
export trade and the value of the export undertaken 
from April, 1996 till date in various sectors;

(b) w h e th e r  e x p o r t  to such  c o u n t r ie s  h a v in g  
com m on currency has increased;

(c) if so, the details thereof; and

(d) the  s teps  p ro po sed  to be taken to im prove 
export?

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) The 
impact of the Exim Policy as rfef lected in the levels of 
exports appears to be favourable. Indian exports (as 
per latest available DGCIS data) for Apri l-Sept .’96 
are valued at US $ 16.14 bil lion which represents a 
growth of 9.9% over the export level of US $ 14.68 
bil lion for Apri l-Sept.,  1995.

(b) and (c). Ind ia ’s exports to all principal regions 
in the world  have increase-d excepting Eastern Europe 
Trade Data as received from DGCI&S is indicated in 
Indian Rupee terms. Denominated in dollar terms, for 
pu rpo ses  of com p a r iso n ,  Ind ia ’s exports  to pr inc ipa l 
regions during Apri l-August, 1996 (which is the latest 
period for which data is available) is given below -

Value in US $ million

Region 1995-96
(Apr.-Aug.)

1996-97
(Apr.-Aug.)

W est Europe 36 77 3763

Asia & Oceania 4753 5358

A m er ica 2524 2999

Africa 592 672

East Europe 532 487

(d) Export  promotion is a cont inuous process and 
steps are being taken to boost exports in consultation 
with trade, industry and other concerned institutions.

[E ng l ish ]

Bungling in Hazaribagh Banks

535. SHRI JAI P R A K A S H  (H a rdo i)  : W il l  the  
Min ister of FINANCE be pleased to state :

(a) whether the attention of the Governm ent has 
been drawn to the newsitem  cap t ion ed  “B ung l ings  
d e te c te d  in H a z a r ib a g h  B a n k s ’ a p p e a r in g  in the  
H industan Times dated October 5, 1996;

(b) if so. the facts thereof and the action taken by 
the Government thereon;

(c) whether any proposal to undertake a survey of 
c o m m e r c ia l  b a n k s  in th e  c o u n t r y  is u n d e r  th e  
consideration of the Government to detect such more 
cases; and

(d) if so. the details thereof and if not the reasons 
the re fo r?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) ; (a) Yes, Sir.

(b) to (d). The information is being col lected and 
will be laid on the Table of the House.

Supply of Coal to SAIL

536. SHRI A N N A S A H IB  M.K. PATH ; Wil l  the  
Minister of COAL be pleased to state ;

(a) whether Coal India Limited (CIL) has decided to 
stop coking coal supp l ies  to SAIL, under the cred it  
system because of mounting arrears and consequent 
cash crunch and introduced a cash and carry system;

(b) if so, the de ta ils  of the arrears  of pa ym en t  
ou tstanding against major steel units, unit-wise;

(c) the reasons for non-paym ent of dues by SAIL;

(d) the steps taken for realisation of arrears and 
results thereof: and

(e) the steps taken by the CIL to improve its coal 
supply services?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) ; (a) Coal India Limited 
has introduced a Cash and Carry system for supplies 
of coal from Bharat Coking Coal Limited (BCCL) to the 
units of Steel Authority of India L im ited (SAIL) s ince
15 10.96. O ther  coa l sub s id ia r ie s  of CIL, however, 
continue to supply coal to steel plants as per the earliar 
system.

(b) D e ta i ls  of the  a r re a rs  of c o a l  s a le  du e s  
ou ts tand ing  aga ins t  major Steel P lants, un it-w ise as



on 30.9.96 were as under :

(Rs. in crores)

Steel plants Total ou ts tand ing Dues disputed 
du es  by Steel plants

Durgapur Steel 
Plant

Rourke l la  Steel 
Plant

Bhila i Steel 
Plant

Bokaro Steel Plant 

IISCO

102.15

77 33

151.2

46 .18

43 .00

101.51

71 53

135.29

57.42

39.09

Total 419 .86 404.84

(c) S tee l p lan ts  are u n i la te ra l ly  m ak ing  ce r ta in  
deductions from the bills ra ised by the coal companies 
for the coal supply on various grounds. In the perception 
of the coa l com p a n ie s  all such d ispu tes  must be 
resolved at the loading end where  the ownersh ip of 
the coal is transferred

(d) R egu la r  and pe r iod ic  b i la te ra l  m ee tings  are 
held be tween SAIL and all the supp ly ing  com pan ies /  
CIL to improve the rea lisation and settle the amount in 
d isputes. Meetings are also hald at corpora te level to 
evolve acceptab le gu idelines for am icab le sett lement 
of major d isputes These are regular ly followed up on 
a plant to plant basis.

The consensus  arrived at in the previous meetings 
were not being adhered to by SAIL and it continued 
to m ake  un i la te ra l d e d u c t io n s  from  coa l bi lls. As a 
result of this, the system of cash and carry for supplies 
from BCCL to the units of SAIL was in troduced with 
effect from 1 5.10.96.

(e) C o a l  c o m p a n ie s  are  in te r - a l ia  ta k in g  
the fo l low ing  s teps  tor im p rov in g  coa l sup p ly  and 
services

(i) The sampling and analys ing system at the 
w a s h e r y  en d  is b e in g  u p d a te d  and  
m odern ised :

(ii) A l l  w a s h e r re s  are  b e in g  p ro v id e d  w i th  
adequate modern we ighm en t system which 
would min imise the d isputes on account of 
w e ighm en t of coal.

(iii) M odern isa t ion  of existing washer ies  are in 
progress for further improving the quality of 
despa tches  of washed coal to steel plants:

(iv) Two new w a s h e r ie s  are be in g  set up to 
increase the suppl ies of washed coal:

(v) R e g u la r  m e e t in g s  are he ld b e tw ee n  the 
supp ly ing coal com pan ies  and steel plants

to investigate the d isputes regard ing supply 
of coal to steel plants and corrective action 
taken w herever  necessary.

Removal of Quantitative Restrictions  
on Imports

537 SHRI M O HAN RAWALE : Will the Min ister 
of C O M M E R C E  be pleased to state :

(a) whether India has been under pressure by the 
US and o th e r  c o u n t r ie s  to a n n o u n c e  a t im e -b o u n d  
p rogram m e for the removal of quanti ta tive restr ic t ions 
on all imports:

(b) whether the said removal of restr ic tions is likely 
to take away Ind ias  power to contro l imports: and

(c) if so, the reaction of the G overnm ent the re to9

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M E R C E  (SHRI BOLLA BULLI RAMAIAH) . (a) to
(c). Artic le XI of the Genera l Agreem ent on Tariffs and 
Trade 1994 requires that no prohib it ions or restr ic t ions 
o th e r  than du t ies ,  taxes  or cha rge s ,  w h e th e r  m ade  
effective through quotas, import or export licences 
or other measures shall be mainta ined by any mem ber 
of the  W o r ld  Trade  O rg a n is a t io n  (W TO ) H ow eve r ,  
k e e p ing  in v iew  the d i f f icu l t  b a la n c e  of p a y m e n ts  
s ituation. India has been mainta in ing import restr ic tions 
s ince 1948 under Art ic le  XII, and s ince 1950 under 
Artic le XVIII.

Dur ing  the co n s u l ta t io n s  he ld last w ith  Ind ia in 
December. 1995. many members of the W TO Committee 
on Balance-o f-Payments-restr ic t ions stated that India's 
ba la nce  of p a ym en ts  pos it ion  was com fo r tab le ,  tha t 
Ind ia did not cu rren t ly  face  the  th rea t  of a se r ious  
dec l ine  in fo re ign  exchange  rese rves  as set out in 
Artic le XVIII and that, therefore, cont inued recourse to 
import restr ic t ions for ba lance-o f-paym ents  reasons by 
India could not be justi fied. Many m embers requested 
India to presen t a firm t ime-tab le for phas ing out the 
restr ic t ions.

The full consulta t ions with India are to be resumed 
in January. 1997. The W TO provis ions relating to the 
b a la n c e -o f -p a y n r te n t - re s t r ic t io n s  c o n te m p la te  tha t  a 
c ou n try  m ust p ro g re s s iv e ly  re lax the res t r ic t ions  as 
cond it ions improve and must e l im inate m easures when 
the condit ions no longer justify. It also provides that a 
m em ber must announce  publicly, as soon as possib le, 
t im e-schedu les  for the e l im ination of restr ic tive import 
m easures taken for ba lance-o f-paym ents  purposes. If a 
public  announcem en t is not possib le, justi f ication as to 
the reasons there fore are required to be prov ided 
by the Member. In view of these provis ions. India may 
be requested by the M em bers of the W TO  Com m ittee  
on  B a la n c e - o f - P a y m e n t s - R e s t r i c t i o n s .  at th e  
con su l ta t ions  in January, 1997, to an no un ce  a t ime- 
schedu le  for phas ing out the import restr ic t ions.


